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(i) Need for opening archaeological circle
office in Orissa.

SHRIMATI JAYANTI PATNAIK (Cut-
tack) : Under Rule 377, I make the follo-
wing statement :

The maintenance of the ancient monuments
lying in the premises of Lord Lingaraj temple,
Bhubaneshwar has not been given proper
attention by the Government of India. Clean-
liness of the temple and its premises
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been  neglected  badly. Most of  the
temples, particularly the Bhub-
aneshwari Temple, Dakhina Chara, Ganesh
temple and Bhoga Mandap e¢tc. are leaking
during rains. The stone floor of the main
temple premises has been damaged. With the
increase in the number of visitors the demand
for the Mahaprasad and Bhoja have also
increased. But it is regrettable that adequate
arangement has not been made to provide
shops for the sale of Mahaprasad. It is neces-
sary to provide shops and dining space to
contain the growing demands of the religi-
ous public. This will also help in keeping the
premises hygenic.

This being an important monument and a
religious institution of national fame attracts
thousands of visitors daily.

All these shortcomings are becomes Orissa
has not had its Archoaeological circle office.
If the office is located in Orissa it will look
after the entire maintenance of the monuments

The Central Archaeological Deptt. has
taken over the maintenance of this temple pre-
mi<es, but no positive interest has been shown
by it to preserve these ancient monuments.
Thus perfect mainteance of the temple and its
premises has become real necessity and there-
fore, deserves the special attention of the
Government of India.

For a permanent solution 1o these pro-
blems I demand that an archaeological circle
office should be established exclusively for
Orissa to look after the maintenance of these
monuments as and when required.

(iili) Need for opening certain offices of
Raiways In Orissa,

SHRI CHINTAMANI JENA (Balassore) :
Under Rule 377 1 make the following
statement :

Orissa has not so far had the privilege of
having the offices of construction for any
railway lines in the State. These are always
located outside the Statein spite of the fact
that construction of new lines has been under
taken inside Orissa. The offices of the Senior
Engineers and other administrative offices
for Cuttack-Paradip line and Railway Work-
shop at Maneswar were Jocated at Calcutta
though the real work is being carried out in
this State. The following projects have now
been sanctioned for Orissa :



